
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-582 of 2022 
GR Case No-1018 of 2022 

U/S-120(B)/429/379/411 of IPC R/W Sec-51 of WLP Act 
 

ORDER 

26.05.2022 

Case record put up today. 

Seen the Petition No-592/2022 filed by the petitioner Abdul 

Hekim praying for releasing the accused person Jamaluddin 

on bail. 

Heard learned counsels of both sides on the instant petition. 

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused 

person is no way connected with the alleged offence and he 

has been falsely implicated with this case. The Ld. Advocate 

of the petitioner also submitted that 

Perused the case record. The prosecution story in brief is as 

follows that on 11.05.2022 the complainant SI Simanta 

Pathak of Borghat Police Outpost under Tezpur PS has lodged 

the ejahar to the effect that on the said day, an information 

was received from a reliable source that one person is coming 

to sell elephant ivory to some persons at Batamari NH-37(A). 

Source also reveals that he has been engaged in smuggling 

of such wildlife items since long and also kept concealed such 

stolen items for selling at his house. Accordingly, he along 

with his staffs put a NAKA checking at NH-37(A) infront of 

Shell Petroleum Pump, Batamari and after sometime a 

suspected person was signaled and stopped at the NAKA 

point and after thoroughly searched they found 02 pieces of 

suspected elephant ivory from his possession.  

The case is under very initial stage and the alleged offence is 

non-bailable and cognizable in nature. The alleged offence of 

section-51 of WLP Act is exclusively triable by Hon’ble Court  
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of Sessions. At this stage, if the accused person is released 

on bail, the whole process of investigation of this case will be 

hampered. So, under such circumstances, considering the 

gravity and seriousness of offence alleged against accused 

person and the initial stage of the investigation, I find that 

this is not a case where the accused person can be relied 

upon and enlarged on bail. Accordingly, the bail petition No-

592/2022 filed on behalf of the above-named accused person 

is rejected.   

Inform all the concerned.   

 

      Sri Nabajit Bhatta 
          Chief Judicial Magistrate 

                           Sonitpur, Tezpur 


